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Agreement for Supply of Natwral Gas
with Bangiadesh

5930, SHRI INDRAJIT GUPTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether an agreement has been
signed with Bangladesh for supply of
natural gas; and

(b) if so, whether this scheme will
render the Dankumi low carbonisa-
tion scheme for supplying gas to
Calcutta redundant?

THE MINISTER OF PETROLEUM,
CHEMIALS & FERTILIZERS (SHRI
VEERENDRA PATIL): (a) and (b)
Only prelimary talkg to explore the
possibility of import of Natural Gas
from Bangladesh have been held bet-
ween the two sideg recently. No firm
commitments have been made by
either side.
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Cages peading With Cempany Law
Board

5932, SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether any cases are pending
with Company Law Board Bench No.
4 and 5 for than 5, 4, 3, 2 years;

(b) if so, the reasons therefor; and
(c) the names of parties in the
cases?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) Yes Sir,
There are itwo cases which are pend-
ing for more than 2 years with the
Company Law Board Bench No. 4
and 5.

(b) & (c) The particulars of the
caseg including name of the parties
and reasons for pendency are given in
the statement attached.





